ACT No. XL or 1858.

PAssEp BY THE LrcistaTive Councrn or INDIA.

(Received the assent of the Governor General on the 11¢h December 1858.)

An Act for making betier provision jfor the care of the persons and pro-
perty of Minors in the Presidency of Fort William in Bengal.

WHEREAS it is expedient to make better provision for the care of the persons

Preamble,
L)

‘1. Regulation I.

Tegulations repealed.

and property of Minors not brought under the superintend-
ence of the Court of Wards ; It is enacted as follows :—

1800, Claude 8 and the six following Clauses of Section
XXIX Regplation VIII. 1805, Section V Regulation
XVII. 1805,\and so much of Sections IT and IIT Regula-

tion V. 1799 and of Clauses 2 akd 3 Section XVI Regulation 1II. 1803, as

restrict the 1nterference of the Civil

are repealed.

II. Except in

Persons and property of
Minors not under the pro-
tection of the Court of
Wards shall be subject to
jurisdiction of Civil- Court,

tion of the Civil Court.

AILL

“What persons claiming
.to have charge of property
in trust for o Minor may
apply for Certificate of ad-
ministration.

No person to instituie
or .defend a suit without
such Certificate,

ourts in cases of inheritance by Minors,

the case of proprietors of estates payihg Revenue to Go-

vernment who have been or shall be taken under the pro-
tection of the Court of Wards, the care of the persons of

all Minors (not being European British subjects) and ‘the
charge of their property shall be subject to the jurisdic-

\

Every person who shall claim a right to have charge of property in

trust for a Minor under a Will or Deed, or by reason of

nearness of kin, or otherwise, may spply t6 the Civil

Court for a Certificate of administration ; and no person
shall be entitled to institute or defend any suit connected
with the estate of which he claims the charge undil he
shall have obtained such Certificate, Proyided that,

wlien
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XXIX. The expression ¢ Civil Court” as used in this Act shall be held

to mean the principal Court of original jurisdiction in the

O o e District, and shall not include the Supreme Court ; and

' f{;’:’:&ic"t‘ggupleme Cowrt  nothing donitdided in this Alt'shall be held to affect the
powers of the Supreme -Court over the person or property

of any Minor subject to its jurisdiction. Unless the contrary appears from

- thie context, words. importing, the singulay number shall
include the plural number, and words importing the plural

“ifumbersslialltinclude;; the. singalar snunbshy; waud Jwerds

Number.




